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Open Court
J

Cent r a 1 Administrat ive Tribuna 1,
A llahabad B~nch, Alla habad ,

Jated: Allahabad, This the 17th Day of ~ 2000.

Coram: Hon'ble Mr. S. Dayal, lv\ember (A.)

Hon "b l e Mr. Rafiq Uddi!1, Member (J.)

Miscellaneous ~ication No. lQO of 2000

In

Civil Contempt Application No. 5('07 of 1999

In

Original Application No. 471 of 1092

Ba lb ir Kumar Batt a
aged about 37 years
s on of Sr i Har Char-an La1 Batta,
resident of 156, Chauryana,
Jhansi.

Applicant.

Counsel for the aprlicant: Sri R.K. Nigam, Adv ,

V""rsus

1. Union of India through General ~anager,
Central Railway, Mumbai, CST.

2. Chief Personnel Officer, Central Railway,
Mumbai CST.

I. . . Resp ondent s ,

Counsel for theRespondents: Sri A.K. Gaur, A,.Jv.

Order ( Open Court)

(By Hon'ble Mr. S. Dayal, Member (A.)

~ThiS application has bs sn filed under
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ru Ie 24 of the C.A.T. (Procedure Rules 1987) seeking

direction tothe respondents to implement the

order of this Tribunal passed in bunch of O.As.

The leading O.A. being O.A. No. 375 of 1992 between

S.K. Dixit Vs. Union of India and others. O.A. 471 of

1992 between' V.K. Batta Vs. Union of India and

others is apart of bunch.

2. In order dated 9.2.93 a division bench of this

Tribunal had directed as under:-

It Accordingly, the application is allowed
and the respondents are directed to hold
an enquiry into the matter associating
the applicant with the same and in case
no fou 1 p lay on his part is found, the
applicant should nat have been deprived
of his appointment because someone has
been found guilty. The enquiry shou ld be
completed within three months from the

.'date of communication of this order. In
case, the entire examination has been
cancelled and none of those who appeared in
the examinat ion got the appointment, then
the app licant wi 11 have no case of his
appointment. But in case, some appointments
have been made and every case has to be
decided on merits as indicated above, the
enquiry about the applicant "s case may be
made wit hin three months from the date of
c ornrnunLca't ion of this order. In case, some
of the persons are required to appear in viva-
Voce test and their written examination
is accepted, but has nat been cancelled,
they may aor-ae r in the Viva-Voce examination.
This is a part of the selection itself and in
case they succeed, their result may be
declared and they may be given appointment
accordingly.1'he applicant stands disposed

\. with these directions. No order as to costs."

\
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3. The respondents have filed counter affidavit

in which they have stated that they had obeyed
the app licant

the orders of the Tribunal and had called / before

High Povvered Committee on 8.7.93. The High Powered

committee was aopointed in pursuance of order dated

14.2.91 of Mumbai Bench of Central Administrative

Tr ibunal directing the Railw~y Administration to

appoint a High Powered Committee. By their order

in Civil Appeal No. 1821-31 of 1994, the Apex

Court upheld the recommendations of High Po,."oJered

Committee which did not r sc om-nond appointment/

se lection of any of the candidates. In addition

to the fact that the order of the Allahab?d Bench

of the Tribunal has procedurally b"'en dealt with

in accordance with the directions of Mumbai Bench

had become

t he directions
of

incapa bIs /be ing

of Allahabadof t he Tribuna 1

Bench implement ed •

4. In view of the order of Mumbai Beneh,

subsequently .,..rat i-c';e>-::: by the Apex Court, t. e

application is also barred by limitation as laid

d own by the Apex Court in Hukam Raj Kinsvara

Vs. Union of India and other s reported in 1994

S.C.C. 284. Thus we f ind no merit in this MiscellaneolJ~

App lic ation and d ismis s the same.

••Member (A.)
\Let--'fj ~\N

Member '(J.)

Nafees.


